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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 22 OF 2023 (WZ)

Mr. Amol Abhimanyu Shinde .... Applicant
Versus

Maharashtra Pollution Control Board & Ors. ....Respondents

Additional Affidavit on behalf of Maharashtra Pollution

’mt"‘\ : 3 1
¢ >, Control Board i.e. Respondent No. 1 in compliance of Order
“‘,‘.“(r R

AT

‘-%’é\dated 16/05/2023 passed by Hon’ble Tribunal

I, Vidyasagar Killedar, Age —49 years, Occupation — Service,

—

: ’the Sub-Regional Officer of the Maharashtra Pollution Control

"l vt i o

Wakdewadi, Pune — 411003 do hereby state on solemn affirmation

as under —

1) I say and submit that Respondent No.l-MPC Board has
submitted a reply — affidavit dated 15" May, 2023 before this

Hon’ble Tribunal and the same is taken on record.

2) I say and submit that this Hon’ble Tribunal vide Order dated
16/5/2023 directed the Respondent Board to assess the amount of
Environment Compensation against Respondent Nos. 8 & 9 for

the violations caused.

3) I say and submit that Respondent No. 8 i.e. Akash Dairy Farm
(old Vighnahar Dairy) & Respondent No. 9 i.e. Rheansh Foods
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are situated at Sr. no. 122/2, 123/2A, Pimpalgaon Road , A/P-
Manchar, Tal- Ambegaon, Dist- Pune - 410503. Earlier M/s.
Akash Dairy Farm had obtained consent to operate dated
29/9/2010 in the name of M/s. Vighnhar Dairy Pvt. Ltd for the
same location, which was valid up to 30.11.2012. Thereafter
Respondent No. 8-Industry has changed its name from M/s.
Vighnhar Dairy Pvt. Ltd to M/s. Akash Dairy Farm. The
Respondent No.8-Industry is in operation since 01.12.2012

without obtaining valid consent from the Respondent-Board.

4) 1 say and submit that the Official of the Respondent Board at
Pune visited to the site of Respondent No. 8 - M/s. Akash Dairy
Farm and Respondent No. 9 - M/s. Rheansh Foods on 16.03.2023
& observed that both the industrial units were found in operation
without valid consent of the Respondent Board. I submit that the
copies of the visit reports dated 16.3.2023 of the Respondent No.
8 & 9 are annexed and collectively attached as an Annexure — I
to the reply- affidavit dated 15.05.2023 submitted by the
Respondent-Board before this Hon’ble Tribunal.

5) I say and submit that in order to verify the compliance, the
Official of the Respondent-Board at Pune jointly visited
alongwith Tehshildar Ambegaon to the industrial units of
Respondent Nos.8 & 9 on 19.07.2023 and observed that the
Respondent No. 8 - M/s. Akash Dairy Farm has provided ETP of
50 CMD capacity with primary & tertiary treatment in its own
premises; which is used as a combined ETP for both the
industries i.e. M/s. Akash Dairy Farm and M/s. Rheansh Foods.
M/s. Akash Dairy Farm has provided wood fired 1TPH boiler




386

with dust collector system & 30 mtrs height of stack. Generated
steam is sent to adjacent industry - M/s. Rheansh Foods. M/s
Akash Dairy has applied for renewal of consent & M/s. Rheansh
Foods has applied for consent to establish & operate on
P27.04.2023 and same are in process.

6) I say and submit the Respondent-Board has assessed

environment compensation against Respondent No. 8- M/s.

3\
e
ERCR \‘! Akash Dairy Farm, is as below —
RGN 4
¥y 5 w}!
’1\"?,' P TR

jronment Compensation to be levied on Industrial unit M/s. Akash Dairy
- ;{:m, Sr. No. 123/2A A/P- Manchar, Tal-Ambegaon, Dist.-Pune.
~

Methodology of CPCB confirmed by H’ble NGT O. A. No. 593/2017 (arising

| from W.P.(civil). No.375/2012 on the file of the Hon’ble Supreme Court)

Paryavaran Suraksha Samiti & Anr. Applicant(s) Versus Union of India & Ors.
Respondent(s) dated 28.08.2019

Formula: EC(Rs.)= PIXNxRxSxLF,

Since it is Red category Unit, wherein, PI taken as 80, R is factor and it is taken
as Rs. 250, S is scale of operation as it is small scale S is taken as 0.5 and LF is
taken 1 as Population is less than 1 million. Industry has not renewed their
consent since 01.12.2012 now. industry has applied for renewal of consent to
operate on 27.04.2023 which is under process.

Therefore, the calculation of EC to be levied is as under:

Sr. Parameter Description Calculation
no.
1 PI Pollution Index of industrial sector (Consent 80
categorisation)
2 N Existing consent was expired on 30.11.2012 01.12.2012
is attached and annexed herewith as an
Annexure — I
Date of Compliance verified by MPCB 19.07.2023
is attached and annexed herewith as an
Annexure — i
B No. of Days violation 3882
3 R A factor in Rupees 250
4 S Scale of Operation (L.SI=1.5, MSI=1, SSI=0.5 0.5
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5 LF Location Factor [ Population in million, less 1
than 1=1,1 to less than 5=1.25, 5 to lees
10=1.5,10 and above=2

EC in PIxXNxRxSxLF 3,88,20,000/-

Rupees Rs. Three Crores
Eighty-Eight
Lakhs Twenty
Thousand Only

Rheansh Foods, is as below —

Environment Compensation to be levied on Industrial unit M/s. Rheansh
Foods, Sr.no.122/2, A/P- Manchar, Tal-Ambegaon, Dist-Pune.

Methodology of CPCB confirmed by H’ble NGT O. A. No. 593/2017 (arising
from W.P. (civil) No.375/2012 on the file of the Hon’ble Supreme Court)
Paryavaran Suraksha Samiti & Anr. Applicant(s) Versus Union of India & Ors.
Respondent(s) dated 28.08.2019

Formula: EC (Rs.)= PIXNxRxSxLF

Since it is Red Category Unit, wherein, PI taken as 80, R is
factor and it is taken as Rs. 250, S is scale of operation as it is
small scale S is taken as 0.5 and LF is taken 1 as Population is
less than 1 million. Industry has applied for Consent to
Establish to MPCB on 09 02 2020 which was refused by the
Board due to non-compllance and now industry has reapphed
for Consent to Establish and Operate on 27.04. 2023 whlch is -

'}

* under process.

Therefore, the calculation of EC to be levied is as _uhder; . o
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Sr.no. | Parameter Description Calculation
1 PI Pollution Index of industrial sector 80
(Consent categorisation)
2 N Date of Application to MPCB for 09.02.2020
Consent to Establish
Date of Compliance verified by MPCB 19.07.2023
is attached and annexed herewith as
an Annexure — I1I
No. of Days violation 1256
R A factor in Rupees 250
S Scale of Operation (LSI=1.5, MSI=1, 0.5
SSI=0.5
LF Location Factor [ Population in million, 1
less than 1=1,1 to less than 5=1.25, 5 to
lees 10=1.5,10 and above=2
EC in PIXNxRxSxLF 1,25,60,000/-
Rupees Rs. One Crore
Twenty-Five Lakhs
Sixty Thousand Only

Solemnly affirmed on this 2.9 . AJG 9823 August, 2023 at Pune.

I know the affiant.

Pollution

Control

For and on behalf of Maharashtra
Board i.e.

Respondent No. 1

3 o%\,l/ﬂ/b

Vv
(Vidyasagar Killedar)
Sub-Regional Officer,
MPCB Pune - 2
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REGIONAL OFFICER, PUNE




’ . 2) Datq of visit:-

Phone - (020)

Aoy :ﬂ:
MAHARASHTRA POLLUTION CONTROL BOABD
' SUB-REGIONAL OFFIGE, PUNETL

me———.

- 25816451 M 2™ Floor, “Jog Center”

Fax - (020) - 25811029 %W Wakadewadi, Mumbai-Pune

Email - sropune2@mpcb.gov.in . Road, Pune - 4110D3

B v1) Name & address: «—
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MAHARASHTRA POLLUTION CONTROL BOARD
' SUB-REGIONAL OFFICE, PUNET

"~ . Phone - (020) - 25816451 m 2" Floor, “Jog Center”
Fax - (020) - 25811029 ‘&%g) Wakadewadi, Mumbai-Pune
‘ Email - sropune2@mpcb.qgov.in Road, Pune - 411003

PR VISIT REPORT
B . :) Name & address: Ml_g Rh QQ/QS") ‘ d D . CJ\M
—rcq Ambfaﬁ-”" |

2):Date cff visit:- -— 13 l oﬂ 20 28, !

3) Contact person (Tel/Mob/email):- M T. S Q/ﬁ&‘(
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